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e faeett, 10 SITE, 2025

FT.3M. 3186(3).—Fea 1T TTHIT =, TET TSTHET ATAT=Tw, 1956 (1956 F7 48) (R =z # =&+
THTA Sh ATAHAT Fgl TAT g) I g7 3F il ITLRT (1) F FT FHT AT T2 9T GLHT F q5F
qREgd ST TSHRT JoAmerd il SATeEE=T 6 T .. 2733 @ 12/07/2024, ST ST & TS0,
FETYTIOT, 907 ||, @ 3, IUEs (i) § THTT FT 75 o, gTT T O & FAAE orer § NH563
.1, 69.8 & f.#1.95.3 (E¥aT3) TF F WET TSHN & AT (AT F37 / AL AT FT a9, A1),
LA, TG T TATAA o [0 IH A=A | 3IuTag A7 § AfRfde g &1 o&ia F29 F 9o
rer ¥ =TT Ay of ;

ST ITH ATAFAAT T L Ih ATTHAT %0l 1T 3F =l ITLTT (3) F 7efi=7 A "13.08.2024 "
i "R Y "W AERTAT JT H AR AT AT AT

ST HEAH TIAFRET T €77 3T & dgd A% AT T g 8, o 9% 3= & @ g 8w

39T 3T =9 9 Aver B T

ST | AT 7 3h TSI il &TeT 39 Al STLTT (1) F AT H, FwalF TR Il SqAT
BRI

4657 G1/2025 (1)
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qd: T, Feal T LRI, TAT TR 6T Ih ATE ITH g7 1 9T (< I ATA =TT hiT 91T 39
FT ITUTT (1) FIT Y& ARIT FT TN Fd g0, Tg H90T w2l g o I =T & AFEe gt #7

AT TATS % forw et 3 st =i

ST T, Feald TLHIY, ITH ATAAIH 0l 1T 3 AT ITLTIT (2) F AL | T =TT FT g o6

= ATAGAAT F TSI | THH 9T, I AT § fAAfEy g adt fHeermt § 46 g sreaafeas =

T P Teawe | AT g1 sty |
LI
JHITT ST & FAATIL ol & NH563 F .7t 69.8 & f&.#1.95.3 (g<ame) F g stoie &t S arett
T AiRd SroraT §4=mT A faewm)
TS T AT AT St &1 9 FAHTR
ENTED AT HE&AT g FTIHR || g FraF || g T S el Raas
e (BFAT H) =PAT T ATH

L1 ] 2 L 3 | || 5 | 6 |

[T T AT ST |

e =T 7T FeraTE |

1 383 EEl ST 0.020235| T AT T/
AT T
frfeame da/a
AT LA R AT
U/ ZAAT

2 384 IGELl ST 0.015176|[F & &=y ﬁq/aﬁ
AL R
frfRame da/a
ST A AT
U/ ZAAT

T T ATH: HIIFEE |

3 141 GEl Sl 0.1719916|[aTaT Treft ¥ET ey
ESUEEL

4 141 st ElRI 0.0303514|[ATaT HeT Y5t
/AT I Tl

5 1141 |[Fsft B I 0.015183|[dirsret |

6 270 IGELl ST 0.0505857|[wrfereraT foRere Trair
/AT AT
TTAT. AT
RECRIREIREIE
MEIEIEL

7 270 BEl T 0.0075903|(wrfrzreT foher et
/AT T T

TTAF HT AT TS

i T AT R

8 311 EEL ElR 0.085999|[F=rH FAshzar g/l
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Total||

0.7512245)

of TELANGANA.

Telangana” both dated 13.08.2024; under sub-section (3) of section 3A of the said Act;

[T. H. NHAI/PIU(WGL)/JKW/LA/2016/3D]

g ™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 10th July, 2025

S.0. 3186(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 2733 Dated:12/07/2024 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule
annexed to the said notification for building (widening/four-laning, etc.), maintenance, management and operation
of NH563 in the stretch of land from Km. 69.8 to Km. 95.3 (Huzurabad) in the district of KARIMNAGAR in the state

And whereas the substance of the said notification has been published in “The Hindu” and “Mana
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And whereas the Competent Authority has received objections filed under Section 3-C, considered and
settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH563 in the stretch
of land from Km. 69.8 to Km. 95.3 (Huzurabad) in the district of KARIMNAGAR in the state of

TELANGANA.
State: TELANGANA ||District: KARIMNAGAR
SI. No. (|Survey/Plot Number|| Type of Land |(|Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
Lt | 2 L3 L4 | 5 | 6

|Taluk: Shankarapatnam

|Village: Keshavapatnam

1 383 Private Dry 0.020235||Gurram Narsaiah S/o
Raghavulu Gurram
Srinivas S/o Ellaiah
Gurram Venkataiah
S/o Ellaiah

2 384 Private Dry 0.015176||Gurram Santhosh S/o
Narayana Gurram
Srinivas S/o Ellaiah
Gurram Venkataiah
S/o Ellaiah

Village: Kothagattu

3 141 Private Dry 0.1719916||Mada Raji Reddy S/o
Buchi Reddy

4 141 Private Dry 0.0303514||Mada Malla Reddy
S/o Narayana Reddy

5 [[141 ||Private |IDry I 0.015183||Others

6 270 Private Dry 0.0505857|[Mokirala Kishan Rao
S/o Manga
Rao.Mokirala
Rajeshwara Rao S/o
Gopal Rao

7 270 Private Dry 0.0075903||Mokirala Kishan Rao
S/o Manga Rao

|Taluk: Huzurabad

|Village: Singapur

8 311 Private Dry 0.085999|[Kannam Kanakaiah
S/o Kanakaiah

9 318 Private Dry 0.0101175|[Kannam Rajender S/o
Kanakaiah

10 320 Private Dry 0.060707|[Mudraveni Sridhar S/o
Rajaiah
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5

11 320 Private Dry 0.040468|[Kannam Narsaiah S/o
Mallaiah

12 321 Private Dry 0.0303525||Neerati(Neerla)
Srinivas S/0 Ramaiah

13 321 Private Dry 0.0303525||Mudraveni Sridhar S/o
Rajaiah

14 323 Private Dry 0.015176|[Sanga Thirupathi S/o
Odelu

15 324 Private Dry 0.0050625||Neerati Kanakaiah S/o
Gouraiah

16 324 Private Dry 0.0758775||Sanga Gattaih S/o
Odelu

17 325 Private Dry 0.020235|(Ellandula Saraiah S/o
Rajaiah

18 326 Private Dry 0.020235|(Kannam
Venkataswamy S/o
Mallaiah

19 326 Private Dry 0.020235|[Ramagiri Sammaiah
S/o Mallaiah

20 327 Private Dry 0.025294|(Kannam
Venkataswamy S/o
Mallaiah

Total”

0.7512245||

[F. No. NHAI/PTU(WGL)/JKW/LA/2016/3D]
SHAIKH AMINKHAN, Director
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